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2. Thig application has been filed by the applicant for
direction upon the respondents to regularise his service in
the post of Enquiry-cumeRegervation Supervigor from the date
on which he was appeinted to the said pest on promotion on al hee
basis with eptension of all service benefits attached thereto
including seniority. | |
3. “ According to the case of the applicant, he belongs to
" the Scheduled Tribe community and while he was holding the
. A
.. ~ post of Reservation Clerk, he was promoted to the post of

* Enquiry-cut-Reservation Supervisor on ad hoc basis vide orxder
dated 26,08,1991(Annexure *A'to the app.)and till then he has
been discharging his duties and functions attached to the said

post. But the respondents did not regularise his servic® in the

reprasentation to the authorities vide letter dated 12,3,1996
| sent
(Annexure 'B'to the app.) and subsequently/a reminder dated
26.8. 1996(annexure *B'to the app.) but the respondents did not
! .

congider his case.“ Feeling aggrieved by_ and dlssatisfied with

contd, .2

sdid post till date, It is stated by the applicant that he made

o



such inaction on the part of the respondents, the applicant
approagched this Tribunal for getting appropriate relief,

4, The respondents filed written statement denying the

claim of the applicant, Ld, counsel Mr, P, Chatterjee appearing
on behalf of the respondents submits that certain developments
in this matter have taken place after filing of the reply,

He further sukmits that according to the seniority list eof

the Scheduled Tribe candidates in respect of the said pest,

the applicant's pesition is in serial No.41 and the respondents

have already given promotion upto the serial No.40, Seo, the

applicant's name ig likely to be considered for the next promotion

to the said post and he ig likely to be accommodated against
a regular vagancy for the Scheduled Tribe candidates as available
in the department and if he is found otherwise fit for the pest

of Enquiry-cun-Reservation Supervisor. It is also submitted

- by Mr, Chatterjee that the applicant will not be reverted from

the sald post.

5. We have considered the submissions made by the 1ld,
counsel for both sides on that score and we are of the view
that the applicant will not be prejudiced if the respondents
are allowed to consider his case as per the submission made
by the 1d, counsel Mr., P. Chatterjee,

6, “ In viewy of the above, we do not find any reason :f_ar

further direction upon the respondents and we are of the view

that the appointing authority should be allowed to decide the

representation of the applicant as per rules, Accordingly
the application is disposed of on the basis of the submissions

made by the 1d, counsel for the respondents, Mr, P. Chatterjee,

7. No order is passed as to costs.
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